IR TSHA &1 srfay

OFFICE OF THE RBI OMBUDSMAN

RAT)

(Raipur)

Notice Inviting E-Tender

Tender for publication of advertisement in newspapers regarding
“Reserve Bank — Integrated Ombudsman Scheme, 2021”
on September 14, 2025 (Sunday)

Reserve Bank of India, Raipur invites e-tender for the publication of advertisement in

newspapers regarding ‘Reserve Bank — Integrated Ombudsman Scheme, 2021’.

The said advertisement will be published on Sunday, September 14, 2025 (in Central

Chronicles- English and Navbharat- Hindi) in all Chhattisgarh editions (specimen

enclosed in Annex 1 to 2). The tendering process shall be done through the e-

tendering portal of MSTC Ltd (http://mstcecommerce.com/eprocn/) as per the annexed

terms & conditions. All eligible and interested companies / agencies / firms must

register themselves with MSTC Ltd through the above-mentioned website to

participate in the e-tendering process. The schedule of e-tender is as follows:

E-Tender No.

RBI/RAIPUR REGIONAL
OFFICE/HRMD/3/25-26/ET/361[Release of

Advertisement]

a) Estimated cost of the tender

10,00,000/- (Ten Lakh only) (including GST

and all applicable charges)

b) Mode of e-tender

e-Procurement System Price Bid through

WwWw.mstcecommerce.com/eprocn/

c) Type of e-tender

Limited

d) Date of NIT available to parties

to download

August 01, 2025

e) e-tender Fees

NIL

f)  Date of Starting of e-tender
for submission of on-line Price Bid
at
http://mstcecommerce.com/eprocn/

August 29, 2025, 12:30 PM onwards

g) Date of closing of online e-

tender for submission of Price Bid.

September 09, 2025, at 01:00 PM



http://www.mstcecommerce.com/eprocn/
https://www.mstcecommerce.com/eprocn/
http://www.mstcecommerce.com/eprocn

h) Date and time of opening of bid

September 09, 2025, at 02:00 PM

i) Validity of the e-tender

90 days from the date of opening of Price bid

j) Transaction Fee (Non-

refundable)

Payment of transaction fee as mentioned in
the MSTC portal through MSTC payment
Gateway/NEFT/RTGS in favour of MSTC
limited or as advised by M/s MSTC limited.

2. The Bank is not bound to accept the lowest tender and reserves the right to accept

either in full or in part any tender. The Bank also reserves the right to reject all the

tenders without assigning any reason thereof.

3. No quotation will be accepted with any condition quoted by the vendor whatsoever.

Such quotation will be rejected at the discretion of the Bank.

4. Amendments / corrigendum to the tender, if any, issued in future will only be notified

on the RBI Website and MSTC Website as given above and will not be published in

newspapers.

RBI Ombudsman

Reserve Bank of India

Raipur
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OFFICE OF THE RBI OMBUDSMAN

RTAE)
(Raipur)

fasTu= & gy & fore fAfaen
Tender for publication of advertisement

14 RidaR 2025 RfAAR) Ft "od - THigd siagaia I, 2021" & G4y § THER
= fasua & gy & fore fAifaer
Tender for publication of advertisement in newspapers regarding “Reserve Bank —
Integrated Ombudsman Scheme, 2021” on September 14, 2025 (Sunday)

@8 H.Tender No: RBI/RAIPUR REGIONAL
OFFICE/HRMD/3/25-26/ET/361[Release of
Advertisement]

YT 1 PART | — dp-ileh! aleil TECHNICAL

BID
S.N. | Tendering Processes Schedule Proposed Dates
1. | Publication of Notice Inviting Tender (NIT) 1st day 01/08/2025
on Bank’s website and MSTC and uploading
tender on MSTC
2. | Availability of tenders for viewing 215t day 21/08/2025 till
05:00 PM
3. | Prebid meeting (online) 28" day 28/08/2025 at
11:30 AM
4. | Publication of minutes of pre-bid 29" day 29/08/2025
meeting/addendum, if any
5. | Date and time of start of bidding 29" day 29/08/2025 at
12:30 PM
7. | Date of closing of e-tender 40" day 09/09/2025 at
01:00 PM
8. | Date and time of opening of bid 40" day 09/09/2025 at
02:00 PM
Date of Press Advertisement 45" day 14/09/2025
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DISCLAIMER

YR RoTd § SIS HE Hrfed, IAYR - 39 GXITdw &1 3 Al & oIt duR faar g i
=9 iAo § 3 T9d §, dlfds 3 59! S &1 STHeGR] a9 | YR Reid 8 A
8 &} T8 THSR! &) FrauHgde dUR a1 g 3R 39 et AT 8, e A df YRdg e
P, 181 SUD! Dls T, 3R 7 8 7% HAGRY, HHAR], Tole T TAGHR 39 x1ael J ot
g DRI 1 589 JS1 fob it +t ST RY b1 G TeaTs U1 et 81 1 TRE G & AR TG
IR # PIS ATET B B |

Office of the RBI Ombudsman, Raipur, has prepared this document to give background
information on the Project to the interested parties. While Reserve Bank of India has taken
due care in the preparation of the information contained herein and believe it to be in order,
neither Reserve Bank of India nor any of its authorities or agencies nor any of their
respective officers, employees, agents or advisors give any warranty or make any
representations, express or implied as to the completeness or accuracy of the information
contained in this document or any information which may be provided in association with
it.

I8 THHR! G a1 ) 8 TRE | BaR B P I q 76l & 7 B1 S oft wey eaf
TR 39 ulRae T # 31 3@ €, 3= 30 % ¥ TR Wi 3R SHSRI 35T Bt gifll
fAfaar (Tender) AT ®Ra 99T 3¢ faRdd &4 ¥ I8 i a1 811 o 3614 Qe I Sa=ae®
THHR JeTs 8 3R d Fad YR Rerd s gRT < 18 e R R 76 8|

I8 TASRI 39 U R § o1 I 8 5 I8 YRR Rord 9, Iqat foredt ot T, srerar 396
foaft off aiftrp, AR, Tole a1 Iae®R & ol fedt off =0 & sreaaRt 781 7

The information is not intended to be exhaustive. Interested parties are required to make
their own inquiries and respondents will be required to confirm in writing that they have
done so, and they do not rely only on the information provided by RBI in submitting the

Tender. The information is provided on the basis that it is non — binding on Reserve Bank
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of India or any of its authorities or agencies or any of their respective officers, employees,

agents or advisors.

YR Roid S T8 IR TRiéd w@a ¢ & a8 39 uRaieH T & 3 7 5gM &1 Auflg |
W%,Wqﬁﬁwaﬁm(conﬁguration)ff@lc‘mld P Jhdl %I Jg 39 gy ¥ fau
7T Frg-fAYRer B off aea Tebdr @ a1 g vt iR i @l ot oft T Infid R
ToHdl gl

Tg ot §% 1 PR § & I8 sl Sgd Ue & 1Y 39 [ WR 3T Big Tl 1 R Bl
fofa o1 59 ufvaie o B foam arl forsht ot safaa ar St 1 foesht off TR &1 & @
SNTd T YT a8l fohaT SITe|

Reserve Bank of India reserves the right not to proceed with the Project or to change the
configuration of the Project, to alter the timetable reflected in this document or to change
the process or procedure to be applied. It also reserves the right to decline to discuss the
matter further with any party expressing interest. No reimbursement of cost of any type will

be paid to persons or entities expressing interest.

feogoft Note

Tt FfaeeR! I Hic IRgd 1 A Ued, TS Ie & ded B4 & fJavr & e 59
XA & HIT 1| A & 7 1) ) "e g o341 smazys g1

All Tenderers are required to refer the items given in the Part Il of this document for
details of the work under each item before quoting.

TS e & fore v, 9t an] o1 afed die @t 9 3|

Rate for each item is to be quoted inclusive of all applicable taxes.



fagmus &1 ypTeH- 14 RideR 2025

Release of Advertisement — September 14, 2025

YRAH fRe1d 9 Reserve Bank of India
SRS NTEFIHT BT HITAT OFFICE OF THE RBI OMBUDSMAN

RTAYY Raipur
3 - fAfaaT 3= JAAT Notice Inviting E-Tender

14 RideR 2025 RFAAR) ®1 "Red 9F- Toipd SESTAT TIoHT, 2021" & JaY § THEAR
= # fAsua & gy & fore fAifaer
Tender for publication of advertisement in newspapers reqgarding “Reserve Bank —
Integrated Ombudsman Scheme, 2021” on September 14, 2025 (Sunday).

YR Rerd o, TaR Frord 96- TPhlpa siagaae aierAT, 2021’ & Jae H JHER W
fARITU & U1 & forg 3-ffder smfd sxar 81 Sad fagu= Ifaar 14 fydar 2025 & [Fed
Pifmed (3h) 3R Faurd (fo=dh el 7] BxinTe & Tl s un | Ueb1iRrd fasam s
(3FTUS 1 ¥ 2 B 1 oy | Ffaar ufsrar viuac R fafics & 3-Mfder aica & arem 3 Sy
3T U4 FeeE & SR @1 Seh | 3-fAfaer ufesar & | dR & forg wt un ofR gwge dufat
/ TR / BH DI ST dauTSC & HIH I THTHCRT f[fHes & |1y 3{UAT GolidhRur B
B 39T &1 SrIYEt S9 UPR &

Reserve Bank of India, Raipur invites e-tender for the publication of advertisement in
newspapers regarding ‘Reserve Bank — Integrated Ombudsman Scheme, 2021’. The said
advertisement will be published on Sunday, September 14, 2025 (in Central Chronicles-
English and Navbharat- Hindi) in all Chhattisgarh editions (specimen enclosed in Annex 1 to
2). The tendering process shall be done through the e-tendering portal of MSTC Ltd

(http://mstcecommerce.com/eprocn/) as per the annexed terms & conditions. All eligible and

interested companies / agencies / firms must register themselves with MSTC Ltd through the
above-mentioned website to participate in the e-tendering process. The schedule of e-tender

is as follows:


http://www.mstcecommerce.com/eprocn/
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3-fAfdeT I E-Tender No. RBI/RAIPUR REGIONAL OFFICE/HRMD/3/25-
26/ET/361[Release of Advertisement]

a) Ffdar &t sAd ArTd £10,00,000/- (& ¥Td HTH)
(STt 3R gaft ] e Tfed)

Estimated cost of the tender

¥10,00,000/- (Ten Lakh only) (including GST and

all applicable charges)

b) 3-C8 &I faeT Www.mstcecommerce.com/eprocn/ & HTEHH I 5-
Mode of e-tender AT 3-UieRHe Rew ged diell &1 aieT

e-Procurement System Price Bid through

WWww.mstcecommerce.com/eprocn/

c) s-Mfdar &1 UaR it

Type of e-tender Limited

d) Tl @l SIS FRH & fad | 01 3T, 2025
T3NSl &t Iudsyar fafy August 01, 2025

Date of NIT available to parties
to download

e) s-Mfaar Reh e-tender Fees ][ NIL

f) http://mstcecommerce.com/epro (29 3Rd, 2025 B Eﬁtl‘e:T 12:30 991 9
cn/ TR TS P e ST [August 29, 2025, 12:30 PM onwards
B & g 3-Afder g g @t
fafy

Date of Starting of e-tender for

submission of on-line Price Bid
at

http://mstcecommerce.com/epro

cn/



https://www.mstcecommerce.com/eprocn/
https://www.mstcecommerce.com/eprocn/
http://www.mstcecommerce.com/eprocn/
http://www.mstcecommerce.com/eprocn/
https://www.mstcecommerce.com/eprocn/
https://www.mstcecommerce.com/eprocn/
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g) I dich ofHl R o fory 09 RIdeR, 2025 &I GIUER 01:00 5 d&
3T 3-FAfda Ugd @=A &1 |September 09, 2025 till 01:00 PM
siferw fafy
Date of closing of online e-
tender for submission of Price
Bid.

h) Hed Siel Wia Bt fafd iR I0g 09 RideR, 2025 ®I 3R 01:00 F91

Date & time of opening of price bid [September 09, 2025, at 01:00 PM

i) s-MdaT o1 auar e Sich Wia & aRrg J 90 feA
Validity of the e-tender 90 days from the date of opening of Price bid
j) WIeH b (smfaea) AT OIcd & THUASRIT 4T
/TS UHCY/SREISITY & HIeTH I THEHCIT

Transaction Fee (Non-refundable) |yfire F ugdiar Tf TR R s gR
ferd fhT T SAR AFeH Yo o1 YT |

Payment of transaction fee as mentioned in the
MSTC portal through MSTC payment
Gateway/NEFT/RTGS in favour of MSTC limited or
as advised by M/s MSTC limited.

2. § A4 [T 1 WHR a4 & fou a1 91 § 3R ot of fAfaar &1 quf ar siif¥e =g
Y WHR HA B AAGR RIEA T@a1 81 §F 91 FI HRUr 5an, it FAfaarst o srfier
A BT 3MRABR Hft JRferd T@ar 2

The Bank is not bound to accept the lowest tender and reserves the right to accept either in
full or in part any tender. The Bank also reserves the right to reject all the tenders without

assigning any reason thereof.

3. faghar grT fd) Td & A1y Pie fpu U, Big Hf oY WieR 8! far e 39 R &
BT B! db b fddd W RAIBR B faar |
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3. No quotation will be accepted with any condition quoted by the vendor whatsoever. Such

quotation will be rejected at the discretion of the Bank.

4. viasr & 9t fAfder & W=0eF / Yaum, G Bis 81, Fad SRSISTE deuse 3R THTEC N
JeNTEE SN b SR foam T §, W SiRigferd far smem SR TR W | UaiiRid et faan
SITE |

4. Amendments / corrigendum to the tender, if any, issued in future will only be notified on the

RBI Website and MSTC Website as given above and will not be published in newspapers.

3R & 1S NTEEHAT RBI Ombudsman
URGH ¥o1d 96 Reserve Bank of India

RTAYY Raipur
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Td U4 fAEeM Terms and conditions:

1. 98, GHRR T3 § fagT0= (3 ey 1 ¥ 2 § Y9 UReY THAT) & UHIH & g a0 g1 Iad
fago AR 14 RIdER 2025 @1 TaURT (@) iR Jea wifed (@B P o
TuTe & Gt TxB o § USRI e 91 81 O & UehIiRid &t S arel! It srey
1928 Gau gl

This is an invitation for the publication of advertisement (draft specimen attached in Annex 1
to 2) in newspapers. The said advertisement has to be published on Sunday, September 14,

2025 in Navbharat (Hindi) and Central Chronicles (English) newspaper in all Chhattisgarh

editions. The content to be published in advertisement is attached in Annex 1 to 2.

2. 39 s-fAfaer ufshar & Saa YR Red S & ta & 2nfire fassarsi &) € v o ot
3rgfa g1

Only empaneled vendors of RBI are allowed to participate in this e-tendering process.

3. o gArEmR = # faqmoe ueTiRid faar S Iabdr 8 SA@! Gt A & S

The list of newspapers in which advertisement is to be published are detailed below:

HIYT Language HHTAR UA Newspapers
fgdt TaURA
English Central Chronicles

4. foT9= B FaURd # &) oIk Ueat sifded & 3FiST HTST H Y7 g8-Uf STHR(@TA 3R qtha
31 H) ® ymIiRId forar S =nfgu
The advertisement should be published for Front Page-Full size (in Black and White) for

Hindi and English language i.e. Navbharat and Central Chronicles respectively.

5. g e faT S fos 999 $F $ICIH &1 999, YR T & TR fHar Sem siufd uds
Ae & AU ST Ud1 &1 S UGH a1 S Tehdl g1 Sid dicl & Hg3d fa=ayu & d1g, areft
prrackcafeiif
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It may be noted that lowest quotation will be selected newspaper wise i.e, for each item,

separate L1 may be awarded. Bid will be awarded after manual analysis of bid quotes.

6. fagTu= woidlt a8 gRfd &< & fagu= &1 = sned® g1 a1 3k IR u3 & g&=&1
U8 W IRT e 31 AT A1 fs b T | Whiwe &1 3MHR U1 5141 A1 b a8 S ¥ uer off
b |

Advertising agency to ensure that placement of advertisement should be eye-catching and
should appear on the Front page- Full Size in the main part of the newspaper and not in

the supplement. Font size to be such that it is easily readable.

7. ST ST ORT 9, 3-0d, Tudh aR 3R HH/TSI &1 Udl YaH He|

The Bidder will provide his/her full name, e-mail, contact number and address of the
firm/agency.

8. fasharail &1 yRda $ud § Tt AR 1 wfgd ufd 7 Yot a=f o foIw Pie TRgd AT SfTa=d b
21 59 99y # 9@ gRT B stfafved grar Wier =g} far s

The vendors are required to submit quotes for rates per square cm inclusive of all applicable
taxes in Indian Rupees. No extra claim shall be entertained by the Bank in this regard.

9. d&F AaH fAfdeT & WeHR T & g are 781 § iR fosft +ft ffaer &1 quf an el =u
J WHR HA F1 PR JRiEd I@ar 81 §& 51 Dis HRur gae @t fRfaerst o srdier
A BT 3MRABR Hft JRferd T@ar 2

The Bank is not bound to accept the lowest tender and reserves the right to accept either in
full or in part any tender. The Bank also reserves the right to reject all the tenders without

assigning any reason thereof.

10. faftrsr Txro & ywp1fRrd fagmu &t ufa & ary foet 51 #39 3iR 3 A6 & 1Y TISUwel
T3T BiH ® O TRE W WA R YA T ST | 39 3amal, YdH ar] Yeb &I deldl &
TG foan S|

Payment shall be made on submission of bill along with the copy of advertisement published

in the various editions and dully filled in NEFT mandate form along with a cancelled cheque.
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Further, payment shall be made after deduction of applicable charges/taxes as per extant
instructions.

11. Tdf wd Fraes & w18 Hf aRads, iR fagmos & It yRdia Rerd d% & faRwifter gt
IR Tt fgqeRe! & forg Srener g

Any change in the terms and conditions, and the contents of the advertisement shall be
prerogative of Reserve Bank of India and will be binding on all stakeholders.
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fasa & ye=E & fore fAfaer

Tender for publication of advertisement

14 RydeR 2025 RfAAR) B "iord d- THigpd SiRagHAT dieHl, 2021" & HaY H
THER 9= A fa5m9 &y & fore fAfaer
Tender for publication of advertisement in newspapers regarding “Reserve Bank —
Integrated Ombudsman Scheme, 2021” on September 14, 2025 (Sunday)

@8¥ Fi.Tender No: RBI/RAIPUR REGIONAL
OFFICE/HRMD/3/25-26/ET/361[Release of
Advertisement]

YT 2 PART |l — Y4 dIell Price BID

TP U & i g Jft ar -1 afed wie & 9t 81

Rate for each item is to be quoted inclusive of all applicable taxes.

Particulars of the work Size and Date of Rates for
ltem Place advertisement | Full Size-Front Page-
no Black and White
Advertisement
(Inclusive of all taxes
in Rs.)
Release of advertisement in Central |For Front  |September 14,
1 [Chronicles (English newspaper) for page- Full {2025 — Sunday
Front page- Full size in B/W as given [size (all Chhattisgarh
in Annex 1 to be published in all edition)
Chhattisgarh edition. A
2 |Release of advertisement in For Front  |September 14,
Navbharat(Hindi newspaper) for page- Full 2025 — Sunday
Front page- Full size in B/W as given |size (all Chhattisgarh
in Annex 2 to be published in all edition) B
Chhattisgarh edition

Total Cost(C) = A+B C
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Annex |

www.rbi.org.in

Redressal of complaints against entities regulated by RBI

Reserve Bank — Integrated Ombudsman Scheme (RB-10S)

» The Reserve Bank has mandated all its regulated entities to have a mechanism at their end to
resolve the complaints received by them from their customers, which is considered as the Internal
Grievance Redress Mechanism of regulated entities.

» The Reserve Bank has also put in place an expeditious and cost-free Alternate Grievance Redress
Mechanism for resolution of customer complaints relating to deficiencies in services rendered by
its regulated entities through the Reserve Bank — Integrated Ombudsman Scheme, 2021 (RB-10S).

» Banks, Non-Banking Financial Companies (NBFC), Payment System Participants (PSP) and Credit
Information Companies (CIC) are considered as regulated entities under the Grievance Redress
Mechanism.

» The RB-IOS adopts a “One Nation One Ombudsman” approach for all complaints against any
regulated entities. It is therefore no longer necessary for a complainant to identify under which
Ombudsman scheme/office, he/she should file a complaint with the Ombudsman.

» The complaints against regulated entities not covered under the RB-I0S are handled at Consumer
Education and Protection Cells (CEPCs) for resolution.

» Thelist of regulated entities covered under the ambit of RB-10S and CEPC can be accessed by visiting

https://cms.rbi.org.in

What to do if you have a complaint?

You can lodge complaint against the regulated entity at its branch or through online in the grievance

redressal portal or any other mode as mentioned in its website. Get acknowledgement or save the reference
number of the complaint.



https://rbi.org.in/en/web/rbi
https://cms.rbi.org.in/
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When to approach the RBI Ombudsman?
m can approach the RBI Ombudsman, in case: \

> No reply is received from the regulated entity within 30 days - Anytime within one year and 30

days from the date of your complaint to regulated entity.
> Reply received from the regulated entity is unsatisfactory - Anytime within one year of receipt of
reply from the concerned regulated entity.
Note:

» The complaint should contain all requisite details / information as per the complaint form
prescribed in the RB-10S.

» The complaint should not have been dealt with / pending with any other forum (like Courts) or dealt
earlier by the RBI Ombudsman.

» Filing complaint directly with RBI Ombudsman, without approaching the regulated entity, may

K lead to its rejection.

How to lodge a complaint with RBI?

Complaint against the regulated entity can be filed through any of the following modes:

e Online through the Complaint Management System (CMS) portal of RBI at https://cms.rbi.org.in

e Physical complaint (letter / post) in the form as specified in Annexure in the RB-IOS to
“Centralized Receipt and Processing Centre, 4" floor, Reserve Bank of India Sector-17, Central
Vista, Chandigarh — 160017”

. J

How to know more about lodging a complaint with RBI?

\

For more information, you can approach RBI Contact Centre facility with Toll-free Number: 14448. The
contact center with Interactive Voice Response System (IVRS) is available 24x7, while the facility to
connect to Contact Centre personnel is available from Monday to Saturday except National Holidays,
between 8:00 AM to 10:00 PM for English, Hindi and ten regional languages (Assamese, Bengali, Gujarati,
Kannada, Malayalam, Marathi, Odia, Punjabi, Telugu and Tamil).

- J



https://cms.rbi.org.in/
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/ Please Visit: \

FAQs on RB-10S, 2021 - https://rbi.org.in/en/web/rbi/consumer-education-and-protection/fags

Or

CMS Portal - https://cms.rbi.org.in/



https://rbi.org.in/en/web/rbi/consumer-education-and-protection/faqs
https://cms.rbi.org.in/
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Annex Il

RESERVE BANK OF INDIA

www.rbi.org.in

YR fYord 99 gR1 fAfrafia dwurseh, & g Rieradl &1 fFaror

frord 3 - Talepd ST TISHT (3R d1-3mgeiew)

/> foord d 7 sroeit aft fafafira Twustt &t 3% UTew! T Tt RIssTad! o7 THIHH 634 8q

3T TR TR T IR T 3G &1 e faan 3, oy fafafia dwarslt &1 siale
R Maror & 9= S 21

> ord d% 3, Riold S - Taipd SiagTaH IS, 2021 (3R -3 3NTY) & ATeqH J 3ot
fafaftra Twiel gr1 ver @t 78 Yarsit § Hital ¥ Y&t wee Riewdl & JHYE &
forg Te @R iR e ddfcud Riema Faror o off wifid fear g |

> dopl, TR-difeb1 forefta hufl (wehius), Yorr gumedt ufasnfrat [dieedh) ok 9 &
Ul (@3rs) & Rrerd HaRu 03 & dgd Rfafd dwimsi & =4 H A1 911 8|

> fpdt ot fafafia dvn & faeg 9wt Rerdl & T oR dl-amgsity "Te Y T
TSR EVHI U &1 3fdh: RIpraaswsdl & e 3id a8 SHAT 1aas -8l § b
I fr Y Sirasai AieHT/ariad & dgd ShasaaH & Uiy Rierd gof e a1t

> IR d-IMSeiiey & il =gl o areht fafafta dwist & favg Riewmdl &1 wmu™
YR Rord S & Susiiad fRiemr 3R GRev wali (@) gr fbar S g1

> 3R S-ATSITY 3R WEURR & qrR T 311 aTeft TwT3ft &t Y https://cms.rbi.org.in TR

N Y

3R 3ATYH! FRIFTId 8 af T HI?

3y fafrafta gwasii & fawg IUP! TRar # a1 Rierd HaR tidd R 3{iAars a1 I9e! dadge
TR 1T U foheit 3 Tiioh & FRIGTId Gol &1 Tavd o | RIBIId &1 gract e &< a1 Hef S JRida
TG |



https://rbi.org.in/hi/web/rbi/
https://cms.rbi.org.in/
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39 Fafafad Al § oR Siefs iagaa- J Tudh HR I&d o :
> fafafe gxurseh & 30 oA & iar #1E IR utw T8 811 WR - fafafid dwrsi o &t
TS 3MUa! fRIPTad Bt IRRG T T ay 3R 30 e & Hiar waft ot
> faftraftra dxursit A urd SR SRidIuSHS § - Jafid fafafia dwursi @ Sw urd g9
& Tp Y & HiaR it off |

'EIIF[%
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Important instructions for E-procurement

Bidders are requested to read the terms & conditions of this e-tender before submitting your
online tender.

1. | Process of E-Tender:

A) Registration: The process involves vendor’'s registration with MSTC e-
procurement portal which is free of cost. Only after registration, the vendor(s) can
submit his/their bids electronically. Electronic Bidding for submission of Technical
Bid as well as Commercial Bid will be done over the internet. The Vendor should
possess Class Il signing type digital certificate. Vendors are to make their own
arrangement for bidding from a P.C. connected with Internet. MSTC is not
responsible for making such arrangement. (Bids will not be recorded without
Digital Signature).

SPECIAL NOTE: THE TECHNICAL BID AND THE COMMERCIAL BID HAS TO
BE SUBMITTED ON-LINE AT www.mstcecommerce.com

1) Vendors are required to register themselves online with
www.mstcecommerce.com— e-Procurement —PSU/ Govt depts— Select
RBI Logo->Register as Vendor -- Filling up details and creating own user
id and password—

Submit.

2) Vendors will receive a system generated mail confirming their registration in
their email which has been provided during filling the registration form.

In case of any clarification, please contact RBI/MSTC, (before the scheduled time
of the e-tender).

Contact person (ORBIO,RBI, Raipur):
Shri Gajendra Sahu (AGM), ORBIO, RBI, Raipur

Ph. No.- 7741807543 / Email: (gajendrasahu@rbi.org.in)

Shri. Abhishek Malvi (Asst. Manager), ORBIO, RBI, Raipur

Ph. No.- 9028892228 / Email: (aamalvi@rbi.org.in)

Contact person (MSTC Ltd):

1) Shri Kumaravel R — 9946570940 — 0771-2432481 - rpropnl@mstcindia.in
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i) Google hangout ID- (for text chat) - mstceproc@gmail.com

iif) Shri Rajrohit Khalko — Mobile - 9127754867 - rrkhalkho@mestcindia.co.in
iv) Help Desk — 7969066600 (HO helpdesk) — helpdesk@mstcindia.co.in
Office-0771-2432481

1. B) System Requirement:
)] Windows 7 or above Operating System
i) IE-7 and above Internet browser.
i) Signing type digital signature

V) Latest updated JRE 8 (x86 Offline) software to be downloaded and installed
in the system.

To disable “Protected Mode” for DSC to appear in The signer box following
settings may be applied.

Tools => Internet Options =>Security => Disable protected Mode If enabled- i.e.,
Remove the tick from the tick box mentioning “Enable Protected Mode”.

Other Settings:

Tools => Internet Options => General => Click on Settings under “browsing
history/ Delete Browsing History” => Temporary Internet Files => Activate “Every
time | Visit the Webpage”.

To enable ALL active X controls and disable ‘use pop up blocker under Tools—
Internet Options— custom level (Please run IE settings from the page
WWW.mstcecommerce.com once)

2. | The Techno-commercial Bid and the Price Bid shall have to be submitted online
at www.mstcecommerce.com/eprocn/. E-tenders will be opened electronically on
specified date and time as given in the E-tender.

3. | All entries in the e-tender should be entered in online Technical & Commercial
Formats without any ambiguity.

4. | Special Note towards Transaction fee:

The vendors shall pay the transaction fee using “Transaction Fee Payment” Link
under “My Menu” in the vendor login. The vendors have to select the particular e-
tender from the event dropdown box. The vendor shall have the facility of making
the payment either through NEFT or Online Payment. On selecting NEFT, the
vendor shall generate a challan by filling up a form. The vendor shall remit the
transaction fee amount as per the details printed on the challan without making
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change in the same. On selecting Online Payment, the vendor shall have the
provision of making payment using its Credit/ Debit Card/ Net Banking. Once the
payment gets credited to MSTC’s designated bank account, the transaction fee
shall be auto authorized, and the vendor shall be receiving a system generated
mail.

Transaction fee is non-refundable.

A vendor will not have the access to online e-tender without making the payment
towards transaction fee.

Note:

Bidders are advised to remit the transaction fee well in advance before the closing
time of the event so as to give themselves sufficient time to submit the bid.

5. | Information about e-tenders /corrigendum uploaded shall be sent by email only
during the process till finalization of e-tender. Hence the vendors are required to
ensure that their corporate email 1.D. provided is valid and updated at the time of
registration of vendor with MSTC. Vendors are also requested to ensure validity
of their DSC (Digital Signature Certificate).

6. | E-Tender cannot be accessed after the due date and time mentioned in NIT.

7. | Bidding in e-tender:

a) Vendor(s) need to submit necessary e-tender fees and Transaction fees (If
ANY) to be eligible to bid online in the e-tender. E-Tender fees and Transaction
fees are non-refundable.

b) The process involves Electronic Bidding for submission of Technical and
Commercial Bid.

C) The vendor(s) who have submitted transaction fee can only submit their
Technical Bid and Commercial Bid through internet in MSTC website
www.mstcecommerce.com— e-procurement —PSU / Government departments.
— Login under RBI — my menu— Auction Floor Manager— live event —Selection
of the live event.

d) The vendor should allow running JAVA application. This exercise has to be
done immediately after opening of Bid floor. Then they must fill up Common
terms/Commercial specification and save the same. After that click on the
Technical bid. If this application is not run, then the vendor will not be able to
save/submit his Technical bid.

e) After filling the Technical Bid, vendor should click ‘save’ for recording their
Technical bid. Once the same is done, the Commercial Bid link becomes active
and the same has to filled up and then vendor should click on “save” to record
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their Commercial bid. Then once both the Technical bid & Commercial bid has
been saved, the vendor can click on the “Final submission” button to register their
bid.

f) Vendors are instructed to use Attach Doc button to upload documents.
Multiple documents can be uploaded.

0) In all cases, vendor should use their own ID and Password along with
Digital Signature at the time of submission of their bid.

h) During the entire e-tender process, the vendors will remain completely
anonymous to one another and also to everybody else.

)] The e-tender floor shall remain open from the pre-announced date & time
and for as much duration as mentioned above.

)] All electronic bids submitted during the e-tender process shall be legally
binding on the vendor. Any bid will be considered as the valid bid offered by that
vendor and acceptance of the same by the Buyer will form a binding contract
between Buyer and the Vendor for execution of.

K) It is mandatory that all the bids are submitted with digital signature
certificate otherwise the same will not be accepted by the system.

) Buyer reserves the right to cancel or reject or accept or withdraw or extend
the e-tender in full or part as the case may be without assigning any reason
thereof.

m) No deviation of the terms and conditions of the e-tender document is
acceptable. Submission of bid in the e-tender floor by any vendor confirms his
acceptance of terms & conditions for the e-tender.

8. | Any order resulting from this e-tender shall be governed by the terms and
conditions mentioned therein.

9. | No deviation to the technical and commercial terms & conditions are allowed.

10. | The e-tender inviting authority has the right to cancel this e-tender or extend the
due date of receipt of bid(s) without assigning any reason thereof.

11. | Vendors are requested to read the vendor guide and see the video in the page
www.mstcecommerce.com/eprocn/ to familiarize them with the system before
bidding. For technical assistance, MSTC officials may be contacted at 0471-
2529137 well in advance and bidders are advised to avoid any last-minute rush.
In case of any technical assistance required from MSTC, Bidders must contact
MSTC at least one day prior before the e-tender closing day and get all their
gueries resolved.
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